




80 on their own risk. 

dates of journeys are 

been made that these 

Nov.-bar, 1998. !he 

the O.A. nor in A-lA, 

A vague averment has 

frc. May 1998 to 

such 

va9ue allegations. Unfortunately the respondents have 

alec not faired better, in that context, as they have 

also not disclosed that period. 

6. Applicants have relied on decision dated 8.4.2003 

(A-4) of this Tribunal in OA No.191 of 2002, so as to say 

that such amount cannot be recovered. I think this does 

not help the applicants. The reason is that there the 

circular dated 9.2.1998 was received in the office on 

24.8.2000, after the journeys were performed. 

7. I am of the view that the application is devoid of 

merits and is accordingly dismissed but with no order as 

to costs. 
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